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Learned acdvocate Mr.Xavier M.M.has submitted that

it is construed from the action of the respondent

in asking Kasiben to work in place of the applicant
that the applican;;Services have been terminated.
Bht he also stated that the ap: llcun“kgo reportec
sick. From the application no order written or
verbal specifically discontinuing or termina ting

che services of the applicant has been adN€Mded.

It is, therefore, likely that the application is
based cn the apprehension that the services of the
applicant may not be continued. While +he applicant
is free to approach the Tribunal as and when specific
order of discontinuing or terminating tne service is
passed or any action discontinuing cor terminating
the services of the applicant on the part of the
respondent takes Ulacer {f the applicant is repor-
tiag for duty, at this sta age the application ¢ annot
be admitted.
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